IN THE CENTRALiADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.NO,532/95 | Date of Order: §.5,.,97

BETWEEN 2

i, M,K,Nair ‘ 35. R.R,L,Rac

2. A.Ramachan@ra Rao 36, B.bharma Raju
3, K.P,Singh | 37. Y.Raja Rao

4, M.D>,Murthy 38. U.Narasinga Rao
5. Ps;S.A.Kana]Lachary 38, R.Robert

6. S5.5,Bhushan Rao 40, K.,Janardhan:Rao
7e B,Chandrampuli 41, B.Narayana Rao
8, B,I,Bijilil ' 42.'M.Anjaneyulu

9, K.S.Chalam 43, K.5,8,Murthy
10, K.B,Patel ‘ 44, A.Appa Rac

11, B.V.Suryanérayana 45, M,J.Nair

12, T.V.Ramanufjaiah - 46, V.V.Raghavaiah
13, P.A.Joseph! 47, J.S.R,Swamy

14, T.Varababu, 48, J.J.Robert

15, B.V.Subba Raju 49, S.Narayana Rao
l6é, K.Nageshwar Rao 50, P.Appa Rao

17. N.S.Prakash Rao 51, A.Ram@ Rao

i, Ch.Venkatc—:!swar Rao 52. C.V.Prasad

19, R.Bheema Rao 53, D.Janardhan Rao
20, J.Rambabu | 54, G,S5,N.Murthy
21, I.Babji _ 55. N.V,K,Nageswar Rao
22, P.S.Prakesha kao 56. D.V.5.N.Sharma
23. P.,J.V,Prasada Raju 57. Ve.L.N ,Rao

24, M.Nagarajui 58, K.Ramaswamy

25, Ch,K.Arjuna Rao 59, M.,Rama Rao

26, M.S.Prakaspa Rao 60, M.B.L.,AWilliam
27, A.,Satyanarayana 61, P.Narsinga Rao
28, D.Kameshwar Rao 62, K.Ganesh Kumar

.29, Y.D.L.Trooﬁ 63. B.C.A.,Banerjee

30, N.Madhava Rao 64, V.Rama Rao
31, MJVijaya Kumar 65, B.Juanes

32, E.A.R,Kutty 66. P.P,Vijayan

33, G.,Ranga Rao 67; C.Traish

34, V.S.R.Murthy 68, K.V.V.S,Prasad

.+ &pplicants,
AND

1, Union of India, rep, by its Secretary,
Ministry of Defence, New BRelhi,

2, Chief of Naval Staff,

Naval Headquarters, New Delhi,
i]zlff”’f e



L ] 2 *

3. Flag Officer‘Commanding-in—Cbief,
Eastern Naval Command,
ViSakhapatnah.
\
4, Admiral Suypepintendent,
Naval Dockyard, Visakhapatnam, Respondents,
|

Counsel for the Applicant .. Mr,S.Ramakrishna Rao
Counsel for th% Respondents s lIr, K,Bhaskara Rao

|

HON'BLE SHRI RB,RANGARAJAN : MEMBER (ADm.j

CORAM:

HON'BLE SHRI Bla JAI PARAMESHWAR : MEMBER (JUDL,)
| - - -

| JUDGEMENT

X Orai @mder a? per Hon'ble Shri R.Kangarajan, Member tdrmn, ) X
i
|

|
Heard NF.S.RamakriShna Rao, learned counsel for the

.

applicant and Mr, K.Bhaskara Rao, learned standing counsSel for
the re5ponden%s.

|
2 There ﬁre 68 applicants in this 0OA, They are wWorking

as Senior Fordmen in the Naval Dockyard, Visakhapatnam under
Red, Théy ar% novw in the scale of pay of ks, 2375~3500, By

memo No, CP(NG)/2802, dt. 17,10.90 (A-2) the posts carrying
maximum pay o% Rse 2900/~ and above but less th§n_m.4000/— is
classified as|Group~B posts, The list of such posts were |

also enciosed!to that letter (A-2), Hence the applicants
contend that Lhey should be given Group-B status, By letter
No.CP_;(NGL/ZSO;IZ/NH_TQ:/;L18-émm%'(5ppts), dt. 27.3.92 il;ii;z;ecorrme?_dfd
that the issu; of granting Group-B status of bringing the senior

Foremen in the scale of £5,2375~3500 may be taken up with the

Naval Heaﬂquaiters with a reguest to approach the Government.fee—

et — et —
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3. This OA is'filed praying for a direction to the respondents

1
i

to grant them Group-B status as was done in the case of Chief

Draughtsmen who aie in the pay scale of s, 2000-3200 w,e,f,
the date of Chief Draughtsmen were reclaﬁfified pending

| ‘ N R
modification of recruitment rules in respect of Senior Foremen

in the Naval Esteblishment without recovery of any overtime

allowances drawn in the preSent Group-C post which benefiti

the applicants~ﬁave already availed,

1
1
[

4, From thefabove relief 2 prayers are discernible, They are:
! L

(1) The epplicants herein should be granted the Group-B

StaﬁuS.

had  dnesan
(ii) The. overt:me they were @xrawing so far in Group-E

should not be recovered from them,

15. The appﬁicants suomit that the Chief Draughtsgpen post
|,G ,ﬂl./

under R-3 though in the pay scale of &s,2000-3200 is given the

| e

status of Gro%p—B. In the sister factories of Ordinance Services
the cadre of é375-3500 has been brought under Group-B status,

In some of th% other sister institutions also thé grade of
%.2000-3200 %Ed Rs, 2375=35C0 have_been given the Group-B status,
Hence denyimé the applicants herein GFOupﬂ%’?tatuS when they are
in the gradefof ©.2375-3500 is not tenable, They fulfil all
the condltlohs as laid down in the Naval Headquarters hﬁter atd-
19,10,90 (A_Z). the appllcanﬁs also submltéﬂthat the prayer in
this 0& forlbrantlng Group-B status to the Senior Foremen in
the Naval Ddckyard in the grade of f5.2375-3500 have been directe

to be givenjby the Bombap Bench of this Tribunal in OA.574/87
(A-11), Th% learned counsel for the applicant further submits

the directibns in Bombay Bénch of this Tribunal has been compli
| with, In éiew of the above he submits the 0OA has to be

allowed.
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6. A reply pas been filed in this OA, In para-5 of the reply
s the rESponde?ts submit certain conditions laid down by DOPRT
Hotification which should be fulfilled before granting them

the Group-B sta%us. The applicants hafﬁnot fulfilled some of
the conditions Haid down in the notification of DOP&T, Hence
they cannot be Eiven the status as prayed for in this OA. The
learned counsellfor the applicant submits that the conditions
as laid down inlthe notification of department of Personnel and
Training are not incorporated in the notification dt, 17.10,90
(a=-2). ConditiLnS which are not included in the notification
dt., 17.10.90 caLnot be insisted upon for granting them the
Group~-B status .l

7; The reSpondenLS in their reply further stated that the

ﬂth Pay Comm1551on which has been constituted is COn51dLré§§$

the cases of réStructuring of the pay scale and also grantiﬁg
suitable statu% to %ﬁ%‘gliﬁizgfééegae%s. Hence they submit that
the applicants imay avail the opportunity of repreSentingf%he

Vth Pay CommiSSlOn. [Z'ﬁ:h Pay Comm::.ssmn had already been submitted.
Hence #&t will not be pOSolble now for the applicants to approach t
the)f;h Pay Commission. & decision has to be taken by the
respondents thémselves on the basis of the recommendations

kahuyp

already submitted by the‘%th Pay Commission amd-also taje all
A

the oemes relevant factors g# granting Group-B status in other
cadres both under the Naval authorities and also in the
Ordinance Factgories, The IESPDndentS will consider the iSsue

’ . | [—
on the basis of the contentions made in this OA as well as the
! _—

recomendations of the ¥th Pay Commission and decide the

issue accordingly expeditiously,

Jo_
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In the resx.lilt the following direction is given i~

R-2 should consider the case of the applicant in the

light of the conténtions made in this OA as well as the
|

| —— .
recommendations oILf the ¥th Pay Commission for granting Group-B

KT~ . _
status of—the—applieants—herein in accordence with the law and

‘decide the issue lexpeditiously,
|

|
The OA is ordered accordingly. No costs,

|' W

{ R LRANGARATAN :)
Member (&mmn.,)

9.

ARAr-m;'E:SH.-JAR )
Member (Judwl.)

< gja?

Dated: 5th May, 1997

(Cictated in Open Court) {yﬂq
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- Copy to:

1. The Secretary, Min. of Defence, New Delhi.
23 Chief of Naval Staff, Naval Hgad Quarters, New Delhi,

- 3, Flag OfPicer, Commanding in Chief, Eastern Neval Cemmand,
wisakhapatnam. v ' | '

4, Admiral Suparintandant,:Nanal Dockyard, Y isakhapatnam,.

5 One copy to Mr.S.Rama Krishna Raa, Advocatae, CAT,Hyderabade
6e One copy te Mr.K.Bhaskara Rase, Addl.CﬂSC,CAT,Hydarabadc

7. Bns copy to DeR(R),CAT,Hyderabad. N

B. One duplicats copy.

YLKR




Faper

SYa s - f L
TYTED 37 CHECKED Ay
CORBARED By - APPROVED BY
THTHE CERTHAL 1 m.uswmmus TRIBUNAL -
[ZRA PAD
RS RO BLD SHET R.AA NGARA A N m(A)
- '.'"’.ND_
:'THE-‘

HOR'BLE SHRI 8.5.3

DATEDS, ﬁ_/_é/ T2 e L.
if \¢
i ¥

URDEP/JUD“EWPNT .

M. A /; n/c A,Na

A I Pa RA I"IESHHAR M
: {3) -

| | 11 Court.

W vurefay yfewry

Cemral Atiminjsietive Tribugel
smeJDEEPﬁTﬂﬂ

BN oy
Hm;BMBAD meNer |
———— 3‘
\

T b o W - -‘:

’3-“"'*@/ W






